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He was incapacitated, 1 have s2en that.
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MR. SPEAKER: No. no. I have seen
that. Not allowed,

(saer)

MR. SPEAKER: I have seen that, Not
allowed. When the President becomes in-
capacitated, then it is done. When it was
announced that he had become incapaci-
tated and had to be operated, immediately
action was taken.

PROF. MADHU DANDAVATE
(Rajapur): There is some matter arising
out of the ruling that you have given
just now. You have rightly given the
ruling just now that according to the
decision of the presiding authority in
1957, if any privilege motion is to come,
then it is to come to you. In the same
light the privilege motion against me in
the Maharashtra Assembly was sent to
you. Please take the decision on this pend-
ing matter before 1 die.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): The Railway Minister yester-
day most improperly criticised the State
Government of West Bengal for not co-
operating in the Metro Railway construc-
tion, T would like him to make a statement
and let us know where they are not co-

operating.
(Interruptions) **

MR, SPEAKER: Not allowed.
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MR. SPEAKER: The Constitution it
self is very clear on it
FEEqU  TW A #
A% § 1 sy dfsu, § i
JIFFA |

faeam
HTTHT

12.10 hrs.
INTRODUCTION OF NEW MINISTER

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, I have great pleasure in
introducing to you and, through you, to
the House, my colleague, Shrimati
Mohsina Kidwai, Minister of Statzs in
the Ministry of Labour and Rehabilitation.

e ———.

PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS OF INDIAN INSTITUTE
OF MANAGEMENT, CALCUTTA FOR 1980-81
AND STATEMENT FOR DELAY

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I beg
to lay on the Table:. .

() A copy of the Annual Accounts
(Hindi and English versions) of the
Indian Institute of Management, Cal-
cutfa, for the year 1080-81 together
with the Audit Report thereon,

**Not recorded.



2b5 Papers

(2) A statement (Hindi and Eng.
lish versions) showing reasons for
delay in laying the papers mentioned
at (1) above. [Placed in Library. See
No. LT—5433/82].

St g TN A (drefeirer)
weqe o, §A FriAT HEWA  FY AMNCH
a g

weqA  Wgaw . TN qg €A
T e
This is not the time for the discus-
sion. It is under my consideration.

(Interruptions) **

MR. SPEAKER: Not a single word
of whatever Shri Gangwar says is to
go on record.

ANNUAL REPORT OF INDIAN ASSOCIATION
FOR THE ADVANCEMENT OF MEDICAL EDU-
CATION, NEwW DELHI FOR 1981-82

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): On behalf of my collea.
gue. I beg to lay on the Table a copy of
the Annual Report (Hindi. and English
versions) of the Indian Association for
tliu'T Advancement of Medical Educa-
tion, New Delhi for the year 1981-82
along with audited Accounts, [Placed in

. Library. See No. LT—5438/82]. -

NOTIFICATION UNDER ESSENTIAL COMMO-
DITIES AcT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): On behaif of my colleague, I
beg to lay on the Table a copy of the
Notification No. G.SR. 567(E) (Hindi
and in English versions) published in
Gazette of India dated the 10th Sep-
tember, 1982 containing corrigendum
to Notification No. G.S.R. 465(E) dated
the 22nd June, 1982 under sub-section
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(6) of section 3 of the Essential Com.
modities Act, 1955. [Placed in Library.
See No. LT—5439/82].

RAILWAYS RED TARIFF (THIRD AMEND-

MENT) RULES, 1982, HALF-YEARLY RE-

PORTS ON THE PROGRESS MADE IN INTAKE

OF SC AND ST, AGAINST RESERVED VACAN-

CIES ON RAILWAYS FOR THE PERIODS ENDED

30TH SEPTEMBER 1980 AND 31ST MARCH,
1981 RESPPEHMVELY.

SlHRI MALLIKARJUN: I beg 10 lay
on the Table—

(1) A copy of the Railways Red
Tariff (Third Amendment) Rules, 1982
(Hindi and English versions) published
is Notification No. GS.R. 775 in .
Gazette of India dated the 11th Sep-
tember, 1982 issued under section 47
of the Indian Railways Act, 1890,
[Placed in Library. See No. LT—5440/
82].

(2) A copy of the Half-Yearly Re-
port (Hindi and English versions) on
the progress made in the intake of Sche-
duled Castes and Scheduled Tribes
against vacancies reserved for them in
recruitment and promotion categories on
the Railways for the period ended 30th.
. September, 1980. [Placed in Library. See
No. LT—5441/82].
(3). A copy of the Half-Yearly Report
Hindi and English versisons) on the
progress made in the intake of Sche-
duled Castes and Scheduled Tribese
against vacancies reserved for them in
recruitment and promotion categories. on
the Railways for the period ended 31st
March, 1981. [Placed in Library. See
No. LT--5442/82].
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“When the President is unable to dis-
charge his functions owing to absence,

**Not recorded.



